
IN THE CENTRAL ADMINISTTIVE TRIBAL C) 9 
BOMBAY BEH 

CIRCUIT SITTJGJR 

O.A. NO: 	-- - 	 199 

T.A. NO: 259/87 

DATE OF DEC ISION2-3—l992  

?T 
a

7 ."4,1C ey 
Petitioner 

Mr.M.1.Sudame 	 Advocate for the Petitioners 

Versus 

DRvi, SE Rly. Nag pur and ors. 	Respondent 

r.P.S.Lambat 	
Advocate for the Respondent(s) 

C ORAM: 

The Hon'ble Mr.Justice U.C.Srivastav.,ViCC_Chairmafl 

The Hon'ble Mr.1v.y.Prio1kar, Member(A) 

Whether Reporters of local papers may be allowed to see then! 
Judgernerit 2 

Tobe referred to the Reporter or not 2 

Whethertheir Lordships wish to see the f air copy of the I 
Judgement 2 

Whether it needs to be circulated to other Benches of the 4 
Tribunal 2 

(U .0 .5RIVSThVA) 

mbrn* 
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BEFRE THE CEI'ffFAL ADIINISTRATWE TRIBUNAL 

BQv'iB'AY BENCH 
CIRCUIT SITTING JAT GPUR 

Tr,252Z87  

B.N.Wickey, 
Commercial Inspector, 
Nagbhir, P.O.Brahmapuri, 
Djst.Chandrapur. 	 .. Applicant 

vs. 

Divisional Railway .ianager, 
South Eastern Railw3y, 
Na q Pu r. 

Divisional Commercial Superinten—
dent, 
South Eastern Railway, Nagpur. 

Divisional Personnel Officer, 
South Eastern Railway, 
Naqpur. 

Chief Personnel Officer, 
South Eastern Railway, 
Calcutta. 	 •• Respondents 

Coram: Hon'ble Shri Justice U.C.Srivastava, 
Vice—Chairman. 

HOfltblE? Shri M.Y.Priolkar, ember(A) 

£r.'l.A.Sudame 
Advocate for the 
Applicant. 

kr.P.S.Larnbat 
14 	 Counsel for the 

Respondents. 

CPRAL JUDGMENT: 	 Date: 12-3-1992 
Per U.C.Srivastava ,Vice_Chairrnan 

The applicant who was Commercial Traffic 

Inspector at Naqpur was served with a chargesheet 

in respect of an alleied act of omission and comii—

SSiOO by him. imxtkie On 21-6-1979 he was charqed 

with another chargesheet. An inquiry in respect of 

those charges were proceeded. Four Inquiry Officers 

were changed and the enuiry has not yet been concluded. 

Applicent's grievance is that he is now on the verge 

of retirement and yet there is no logic proqress in the 

enquiry proceedings and the eruiry proceedings should 

be quashed because it has been unduly delayed. 

.2/— 
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From the pleadings of the respondents 

it appears that the applicant is also partly 

resPonsible for the delay and the proceedings 

are not delayed because of the change of Inquiry 

Officers only. 

Accordingly the respondents are directed 

to conclude the enquiry in respect of the charges 

mentioned aqainst him w within a period of three 

months from the date of communication of this order, 

may it be by taking day—to—day proceedings. The 

applicant shall fully co—op'rate with the eruiry 

In case despite the full co—operation by the applicant 

the enquiry is not concluded within the period mentioned 

above it is open for the applicant to approach the 

Tribunal for quashing the enquiry proceedings. In case 

the applicant is exonerated in the enquiry tkx the 

consequences will also 

follow. The application stands disposed of with 

the above observation. 

I 

(ivi .Y . PRIOLIKAR) 
MOmber(A) 

(U.C.SRIVISTAVA) 
Vice—Chairman 

MD 


